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[Shri K. P. Singh Dev]

the legislature. Hence to assist the
Government to maintain and manage an
efficient public service, the founding
fathers have endowed the Commission
with independence, status and dignity."

Coming to the Chairman and the
eight members, the Chairman, as you
know, is Shri H. K. L. Kapoor, who

is a retired Chief Secretary; he is an
administrator. Then we have from
the non-officials, a Member who has
been Chairman of a Public Service
Commission. Then we have an Air
Vice-Marshal, which, is equivalent to a

Major-General's  rank in  the  Army,
Who was in-charge of the
Administration in the Air

Force.  Then we have an official who ig from

the South; he was Press Secretary to the
President of India. Then we have another non-
officia.  Would you like me to mention the
names? | think everyone know; the names. 1
am just giving the background. He is also
from the South, from Andhra Pradesh; he has
been a professional in Osmania University.
Then we have an official who was a Secretary in

the Government of India. Then we have
another non-official who ha; been an
educationist and has been in the legal
profession. He is from Central India. Then we
have another official who is a former
Chairman  of the Railway Board. He is also

from Central India. Then we have a non-
official who has been a professor in the IIT. So
from this you can gauge the background of the
Members and see ™" ther they  are
distinguished or not.

Madam, I have touched all the major
points made by the hon. Members and I am
extremely grateful for their suggestions.

THE APPROPRIATION (No. 5)
BILL, 1985.

THE VICE-CHAIRMAN (SHRIMATI
KANAK MUKHERJEE); Now we shall
take up the Appropriation (No. 5) Bill,
1985. Shri Poojari.
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THE MINISTER OF STATE IN [THE
MINISTRY OF  FINANCE  (SHRI
rANARDHAN POOJARI); Madam /ice-
Chairman, I beg to move:

That the Appropriation (No. 5) Bill to
authorise payment and appropriation of
certain further sums from and out of the
Conslidated Fund of India for the services
of the financial year 1985-86, as passed by
the Lok Sabha, be taken into consideration.

Madam, the Bill arises out of the
supplementary appropriations charged on the
Consolidated Fund of India and  demands
voted by Lok Sabha on the 7th August, 1985.
These involve gross additional expenditure
of Rs. 3872.54 crores.  The additional re-
quirement: of Rs. 3372.54 crore; comprises Rs.
225275 crores for transfer to State
Governments, Rs. 1,336.60 crores for releases
to public sector enterprises, Rs. 95.30
crores for Union Territory Governments
and administrations, and Rs. 207.89 crores for
other expenditure. The details of
supplementary demands are available in the
document laid on the Table of the House on
30th July, 1985. The question was proposed. SHRI
MOSTAFA BIN QUASKM (West Bengal).
Honourable  Vfee-Chairman, the present piece
of legis-Jation,  viz. The  Appropriation
(No. 5) Bill, 1985, corresponds to the first batch
of supplementary demands for grants
submitted before Parliament by the honourable
Finance Minister some days back. The
Minister  has rightly pointed out that this is
the first batch of supplementary demands for
grants, and considering the practice of the
present Government  we have no doubt  that
several feher such supplementary
demands  for grants will follow during the
present or current financial year. The figures
given by the honourable Minister for the
supplementary demands for grants spreading
over 26 items, include a gross additional
expenditure of Rs. 3,872.54 crores and taking
into account the related receipts and recoveries,
the net additional expenditure will be Rs.
2,876.25 crores.
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The first observation I would like to make is
this. We know that there is already a huge
deficit in the Budget for 1985-86. Now this
net additional expenditure added to the
original deficit will definitely raise the
Budgetary deficit for the current financial
year. Our experience shows that there is
always a wide divergence between imated
Budgetary deficit and the actual deficit at the
end of the financial year. So, the apprehension
is there as to what the result will be. Of this
additional sxpen-diture, expenditure of some
of the items may be necessary. But what wili
be the net effect f this additional expenditure?
It will definitely reinforce the already existing
nasty and cruel price hike let loose by the
General Budget and the Railway Budget in
particular for the year 1985, a price rise which
is witnessed with horror and anguish by every
section of the common people of our country.
Only very recently we in this august House
had an elaborate discussion on the price rise,
the abnormal price rise in our country.

But, at the present moment, I am not going
into a detailed discussion on that. I would
only refer to certain aspects of the
Supplementary Demands for Grants. The time
allotted to me will not premit me to go into
the details of all the items of expenditure. I
will try to confine myself to certain important
items of expenditure. Now, one important
item is this: The Government has kept some
amount cf money, a considerable amount of
money, for converting the ovardrafts given to
the States into medium-term loans. Here
again, Madam, the question of overdrafts by
the States has been discussed in this august
House and the other House times without
number. But the question of overdrafts is so
vital an issue, I think, that it deserves
reiteration and it deserves repeated discussion.

Madam, you know that the Government has
unilatrally decided on a freeze on the
overdrafts by the States from the 29th
January, 1985. This is a very important aspect
to which I want to draw the attention of this
House. The overdrafts are taken by the States
and these overdrafts are a symptom of a none
too happy state
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of affairs prevailing in our national economy.
Now Madam, on such an important decision,
a vital decision, concerning our national
economy, which affects seriously the interests
of the States which are parts of our country,
my information goes that this decision by the
Government to freeze, the overdrafts as on the
29th January, 1985 was taken by the
Government without having any sort of
consultations with the States. This is what-1
want to highlight and I would like to request
the honourable Minister to say categorically
whether this is correct or not. The
Government did not even care to have a
discussion, prior discussion, with the States.
Now, Madam, we have a federal polity in our
country and we also boast of that. And,
Madam, a federal polity entails the institution
of a healthy federal fiscal relation also. I
would like to ask the honourable Minister: Do
you consider that your decision to freeze the
overdrafts without having any sort of
consultation, any sort of prior consultation,
with the States is in keeping with a healthy
federal fiscal relation ‘n our country? This is
the first point that I would like to make.

Secondly, Madam, the States have to le-
sort to overdrafts, not as a matter of vanity,
not as a matter of pleasure. Rather they are
forced to resort to overdrafts and they are
forced to take ovei drafts as a direct result of
the economic as well as fiscal policies being
pursued by the Government at the Centre for
the last several years. The reasons are so
many. Here also, Madam, I need not go into
the details of the whole thing. I would like to
highlight only two or three things., Madam,
there is no denying the fact, and you would
not disagree with me when I say, that during
the last several years, in a calculated way, the
Government at the Centre, for its own reasons
and advantages, has made serious
encroachments on the tax-sharing and tax-
raising prerogatives of the State Governments
given to them by the Constitution of our
country. That is the position now. So many
examples are there. This policy of the Central
Government has resulted, in a very
considerable measure, in shrinkage of the area
of fiscal operation of the States.
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Now, I want to substantiate my statement with
reference to three examples. Now, until this
financial year you imposed surcharge on
income-tax. But not a paisa of surcharge on
that income-tax would go to the States. You
are striving hard for the last several years to
bring sales-tax, which is in the State List, in
the Union list through the method of taking
away some of the items on which sales-tax can
be imposed by the States under the category of
additional duty o, excise. Through ad-
ministered prices you are increasing the prices
of several commodities year after year. But not
a single paisa is going to the States or has gone
to the States. 1 would also like to point out that
it i for the first time in the fiscal history of our
country that we witnessed a disgraceful ges-
ture on the part of the Central Government. [
am sorry to say. Because of the non-
implementation of the recommendations
contained in the final report of the 8th Finance
Commission some of the States—I do not say
all the States—some of the States were put to
abnormal difficulties, and they have no other
alternative but to resort to added overdrafts. So
mainly because of your policies, the States are
forced to take overdrafts and you have taken a
vital decision to freeze overdrafts. You didn't
care to consult the States. Madam, the Central
Government—the honourable persons at the
helm of the affairs of the Central Government
—would justify their deUaion that the States

should correspond to certain fiscal
disciplines.
[The Vive-chairman (Shri Chimanbhai

Mehta) in the Chair.]

My submission is that fiscal discipline is
not °nly * matter to be observed by the States
only, but the Central Government has also the
responsibility to ensure financial discipline in
managing its own affairs. Now, because of
your policies the
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States are in such a financial plight in our
country these days. Madam...

AN HON. MEMBER; Not 'Madam', but
'Sir'.

SHRI NIRMAL CHATTERIJEE (West
Bengal); This i; one of thei contributions of
modern science—the i  nansformation of
sex. (l-izemipi

SHRI MOSTAFA BIN QUASEM: I 0 sorry-
This is one side of the picture. What is the
other side? There is a genuine possibility of
sources of additional revenue being created
for the States. On, thing I would refer to. This
year only the Government abolished estate
duty altogether from the tax structure of our
country. We all know that the proceeds of
estate duty entirely go to the States. I would
most humbly ask the hon. Minister: how hav,
you compensated the States for this loss as a
record of the abolition of estate duty? Would
you please let u; know? Secondly, there is
another possible—I would rather that a
definite—source of additional revenue for the
State, and I am talking of consignment tax.

Sir. you know that in keeping with the
ommendations ofthe National Law
Commission in 1982, an amendment of our
Constitution was made, that is, the 46th
amendment of the Constitution.

The main purpose of that amendment was to
ensure taxation on consignment of goods in the
case of inter-State trade and commerce and to
bring that within the ambit of tax structure of our
country. That was simply an enabling provision.
For the tax to be implemented, the Constitution
requires legislation by the Central Government or
by the Parliament. The initiative of the Central
Government is necessary to implement that too.
The proceeds of that consignment tax to be levied
will entirely go to the States. You will be
astonished to know that in November 1983 and
subsequently in May 1984, the hon. Finance Mi-
nister convened a meeting of the Chief Mi-'
nisters of the States of our country and they
unanimously recommended the imposition or
introduction of consignment tax.
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The Government was committed to come
forward with a piece of legislation in order to
give effect to this consignment tax. Most
humbly, I would like to ask the Minister as to
what is their stand on it. You committed that
the Government is serious about the matter so
far as providing additional resources to the
States is concerned and you have not yet
come forward with this piece of legislation
before the Parliament. So, my query from the
lion. Minister is when they are going to come
forward with this piece of legislations before
the Parliament. This way you are denying the
States. On the one hand, you have encroached
upon the tax-raising and tax-sharing scopes of
the State Governments and, on the other hand,
the Central Government, I am sorry to say,
willingly or unwillingly, perhaps willingly, is
standing in the way of creating additional re-
sources of revenue for the State Governments
of our country. This is the position.

Sir, there is an allotment in the Supple-
mentary Demands for Grants of 45 crores of
rupees for import of coins from abroad. There
is no denying the fact--and I will not certainly
be saying a new thing before this august
House—that the common people of our
country are facing inconvenience because of
shortage of coins prevailing for the last two
years or mors. [ would like to point out one
thing. This phenomenon has not definitely
been created abruptly all of a sudden. There
has been a process which has resulted in the
acute shortage of small coins putting p-eople
in so many difficulties, sometimes even rup-
turing relations between friends. This is not an
all-of-a-sudden feature. Now, you are going to
import coins from abroad. I am coming to that
just now. It shows lack of vision and proper
planning on your part. This is your faulty
planning which has resulted in this distressing
phenomenon. Now, you are going to import
coins from abroad. Now the question that ari-
ses is this. Has the capacity of the existing
mints of our country been fully exhausted or
used? Can you give a categorical assurance
that the mints which proctuce coins have been
fully utilised or the capacity utilisation of the
mints of our country has been optimum ?
Has there been fullest
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utilisation? I have every doubt and yovi will
kindly share my apprehension that the
Government is going to import coins from
abroad by paying more than the cost which
the Government would have incurred if the
arrangements to produce coins could be made
in our country.

THE VICE-CHAIRMAN (SHRI CHI-
MANBHAI MEHTA): Please conclude.

SHRI MOSTAFA BIN QUASEM: There is
a provision for advancing loans to the
Municipal Corporation of Delhi for power
generation and other things. As such, I do not
object to this. But I would like to ask the hon.
Minister as to when the other metropolitan
cities would receive their attention. There are
some important metropolitan cities of our
country where there are so many difficulties.
Those cities from part of India; they are not
merely a part of the States to which the cities
belong. When those cities will catch the at-
tention of the Central Government? Try to be
less discretionary. Try to have a broad view
towards extending your hand of co-operation
to different parts of the country, to different
States of our country. Sir, because of the
policies pursued by the Government—fiscal,
economic and otherwise®—which have
rendered the economic position of the country
to such a situation, causing serious difficulties
to the people, 1 cannot but object to this
Appropriation (No. 5) Bill, as introduced by
the hon. Minister.

2o =7 9Am YeE ( =57 399

AETMIS SUEATTE T, WET ]

g WIIT ZOWD WY g

fafaamr asar 5 |9 5 77

W e g9 i e

frar 2 T TasT FITH ¢

STl

37 T 5

1] {1 q

1 =1 F

f T (S e

EEr W O0E FEnE 9 S

gt =W W qiviET @ g

g fas g 5 gaam & 44 740

Fr 70 aw qisdl § oFRg A

T Ao & AR e



331 IThe Appropriation
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SHRI RAOOF VALIULLAH: Mr. Vice-
Chairman, Sir, I rise to support the Ap-
propriation (No. 5) Bill, 1985 as passed by |
he other House and brought to this House by
the hon. Minister of State for Finance.

I would only like to make a few obser-
vations on the current schemes and on the
fiscal measures that the Government has
introduced recently and suggest some changes
for the betterment of those concerned.

Sir, the introduction of the Social Se-
curity Scheme in the last Budget to cover the
risk of death by accident in respect of an
earning member of poor families comprising
landless labourers, small and marginal
farmers, craftmen and other, not covered by
any insurance scheme, for payment of Rs.
3,000 to the dependants of the deceased,
fulfils a long-felt need for assisting the
families which do net even have the money
for their funeral rights. I would only suggest
that in this matter instead of covering only the
death by accident, all deaths should be
covered to give a wider coverage because, as |
understand, deaths by accidents are only 0.1
per cent or one per thousand, whereas the
normal deaths are 1 per cent, that is, ten per
thousand. Thus, the proposed scheme in the
Budget would cover only a small number of
people. But, if all deaths are included, it would
give ten times more coverage. If necessary, for
this purpose a social security fund can be
created by the Government.

Sir, the second point that I would like to
raise is about the Crop-Insurance Scheme. Sir,
it will definitely boost up the morale of the
farmers, and it will have a positive effect on
increasing the agricultural production. The
insurance cover of ISO per cent of the crop
loan at low insurance premium is another
long-awaited step in the right direction.

I congratulate the Government for that.
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As is well-known mostly the crop-loans arc
given by the District Central Cooperative
Banks which from 75 to 80 per cent, of their
total lending and their overdues are more than
50 per cent. There are two" advantages of this
scheme. On one side, the crop insurance will
help the farmers in time of failure of the crops
due to no rains or natural calamities and he
would not fall in the class of defaulters for no
is. On the olher the insurance claims will
settle the outstanding crop loans of banks
mostly cooperative banks and hence would
improve the financial position >e banks. I
would, however, say that the scheme should
be prepared in a foolproof way so that its
implementation  becomes smooth and
effective. There are many loopholes in the
scheme at present and the Government's
attention has been on these loopholes.

The third item that I would like to raise is
that in its declaration in the budget the
Government has said that it is committed to
further strengthening and improving special
programmes like the Integrated Rural
Development Programme covering rural areas
and  self-employment programmes for
educated unemployed covering the entire
country except the metropolitan cities for
generation of adequate employment op-
portunities. But I would like to point out, that
while these programmes have created
tremendous eflect on eradication of poverty
and employment generation, there is no
programme developed by the Government for
the urban poor. I would request the
Government for preparing a similar scheme
for the urban poor also where the population
exceeds 10 lakh in a city. Similarly, the
schemes for educated unemployed may also
be extended to these urban areas and
appropriate budgetary provision is also made.

The fourth item is that coupled with various
relaxations for industrial sector, the proposal
to set up a Board for financial and industrial
reconstruction to provide a speedy
mechanism for amalgamation, merger and
devise such other solutions for large and
medium secfor sick units which would go a
long way for sustaining and increasing
industrial production
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as also to save the workers of such units from
retrenchment and unemployment. At the same
time, there is a strong move by imposing
measures that the onus for reporting sickness
o[ industries will be laid on the management
who will be required to seek a fresh mandate
from their shareholders after 50 per cent of
net worth of the company is eroded and for
removing the existing management if the
company loses its entire net worth. Sir, |
congratulate the Government for introducing
the necessary legislation to legitimate dues of
workers to rank above the secured creditors
like banks and above; and even the dues of
the Government, I am sure will definitely take
care of the interest of the workers.
n_

Sir, it is heartening to note that banks have
achieved the target of 40 per cent priority
sector loans to their total advances before
March, 1985—the stipulated time limit. But I
share the anxiety of the Honourable Finance
Minister about the slow pace of recovery of
past loans. One of the major reasons of poor
recovery is that the rural branches of banks
are not provided adequate staff as well as
conveyance. Most of the rural branches afe
"One-man offie-cer" branches without any
conveyance facilities. It is suggested that the
Government of India should instruct all public
sector banks to post at least two officers at all
rural branches which are basically imple-
menting all ruraladevelopment programmes.

Sir, one of the most important means of
raising taxes is through direct and indirect
taxation. I want to suggest a few important
things about the collection of income-tax.

I had mentioned this in my last speech and |
was very eager and anxious that some of these
suggestions had been incorporated by the
Finance Minister. The first important point is
the pre-assessment of payment of taxes. Sir,
Rule 30 of the Income Tax Rules 1962
provides for different time limits for payment
of taxes, deducted at source under th, various
sections. I suggest that a uniform time limit of
sixty cays from the end of the month in which
the payment is made requiring deduction of
tax at source may be provided. In cases where
tax is required to be deducted on
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the basis of credit of the income to the
account of the payee rather than the actual
period, such period of sixty days may be
accounted for from the end of the month in
which the credit is made. Sir, the second
important point that I have made last time and
that I am repeating now also is the
consolidated return for tax deducted at source.
Sir, many people in this country, including the
Chartered Accountants have submitted to the
Finance Minister that it is advisable to
introduce a system of filing one consolidated
return for deduction of tax at source under
various provisions of the Act once a year i.e.
on 30th June so that the officers can determine
whether the assessee has complied with the
requirements of tax deduction. This will also
simplify and facilitate administration of these
provisions. Sir. the third important thing is the
difficulty of obtaining credit for taxes paid in
advance of availability of chal-lans in the
Income Tax Department. This is my own
experience and I suggest that a system of
separate bank pass books regarding payment
of taxes may be introduced. This may be a
column number one indicating the date of
payment, the amount paid and the assessment
year in respect of such payment is made. Sir,
the Reserve Bank of India or the State Bank
of India may be requested to open their
branches in the important income tax buil-
dings throughout the country. This is ne-
cessary in view of the fact that several na-
tionalised banks, even now, refuse to accept
payments from the assessecs who do not have
accounts with them. These are the suggestions
as far as income tax payment is concerned and
I hope the Minister will take cognizance of
that. Thank you.
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g wfar  Famar § fo oam
T QA 1 qifgw #3, 4§
E Ul ke sm:rarlﬁl S

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Madam, I want to know by what time
the House is sitting because during the last
Business Advisory Committee meeting it was
decided clearly, over-ruling the decision of
the earlier meeting, where the Leader of the
House was there and the Opposition Member
Shri Ashwani Kumar, who is here, was also
there, that the House will sit only upto six and
in exceptional cases only it will sit beyond
six. Now I understand that the House will not
sit beyond 6.30. I want to know whether this
is correct.

SHRI ASHWANI KUMAR (3ihar): 1 just
support what he has said.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROIINI MAHISHI]: I request the
Members not to take the time of the House.
We shall adjourn the House at 6.30 p.m. Yes,
Mr. Kalpnath Rai. Will you complete in ten
minutes? (Interruptions) . Just start.

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA): Bervity is
the soul of wit.

! WO T AT
IraTeder wEraat, s fafqam fagas
miacag faq  wAT S 7 quw  faan
g F sHwl @wedT w7 § o wad
Figl 74T §—

"From and out of the Consolidated Fund
of India there may be paid and applied
sums not exceeding those specified in
column 3 of the Schedule amounting in the
aggregate to the sum of three thousand
eight hundred and seventy-two crores,
fifty-three lakhs and fifty-five thousand
rupees towards defraying the several
charges which will come in course of

payment during the financial year 1985-
86..."

THH Tilagal  F eqeqReE & o

"ﬁwwnfrai'mzﬁ

T fae A =7 IWATHZ F fao
ardy arel w1 FAeAw Fear o g o
A =W oata F qar g f3 ozfa
% fawrg % {90, qqua % fasneg
W fan wiez ¥ fagm & *wR
arfror Al & fawrm & famoag
wr @9 fem srom | & @Iae ¥
ag fadza o wga g fa gt
ATAT THTFEET ®T qifErET erT CAEY
&0 & A | wTH Fur www  fa
W1 GZIAT ¥ W@ § 7 qanw %ﬁ“(
g g\ ST "Fn?-f ¥t @ R
qaTg W g g 1@ § qmnrr
AT FAWT AT WS gEerHl @
WWAAT W T F | WIS HIT AT
F1 & Aifsd | @ a9, 7 fgrgena
zrgem ¥ oW wrfeps favar # faey
g T E—

"Serious sugar crisis building up: while
the price of sugar in the open market has
now crossed Rs.9 a kilogram despite
assurance to the contrary by the
Government, another dime nsion to the
sugar crisis might be added when the
new sugar season begins from October
this year. If adequate steps are not taken
from now on to prevent the diversion of
sugarcane to gur and khandsari
manufacture in the first few months of
the new season, the scarcity will
aggravate.

In fact, so serious is the problem likely
to be faced by the sugar industry in the
next season, precipitated by the reported
offer of very high prices for sugarcane to
growers by the Khandsari owners, that
the factories in the corporate sector
might not even be able to start crushing
operation<in the winter months. This is
because khandsari would attract the bulk
of the cane in the earlier months of the
season (October to September) leaving
precious little for the mills."

"If this happens, and the Union
Government does not take preventive
measures from now on, the country
would find itself in a greater mess than
ever before and sugar prices
might reach the level it had done
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[Shri Kalpnath Rai] once during the
Janniasiami festival in Septmber 1980 in
Jaipur and other places in India, when
the prices had gone up as high as Rs. 18'
a kilogram. The country had achieved
record production of sugar in 1981-82
more than 84 lakh tonnes—surpassing
the production figure for. Brazil, the wo-
rld's largest producer. The following
year, 1982-83 too was good, production
being more than 81 lakh tonnes. The
country had enough sugar and to spare
and the Government accepted the
industry's proposal to set up a buffer
stock of 10 lakh tonnes.

However, the industry started warning
the Government from the beginning of
the year 1983, that sugarcane production
during the year would fall and sugar
production would be no more than 60
lakh tonnes. The actual production was
59.17 lakh tonnes in sugar year 1983-84.
Again the warning went that the year
1984-85 would be equally bad. Again
the Government ignored it and went on
declaring in and out of Parliament that
the country would comfortably meet the
situation with the help of the huge carry-
over and buffer stock.

In the meantime the consumption spree
of sugar, fuelled by the Government
policy of keeping monthly quotas of
releases from factories at a high level,
remained unchecked. From just 49.75
lakhs tonnes in 1980-81, consumption
jumped to 75.38 lakh tonnes in 1983-84,
and during the current sugar year
(ending on September 30), total con-
sumption is expected to go up still
further to well over 80 lakh tonnes.

Thus, if one burns the candle at both
ends, darkness is inevitable and that is
what we find these days so for as the
prospects of sugar availability is
concerned.

And the ostensible reason for releasing
such huge quantities of sugar in the
market was to keep the prices in the open
market down within the reach of the
commonman. The result: price upwards
of Rs. 9 a kilogram from the
"commonman", total bank-
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ruptcy in sugar stocks and resort to
imports once again by a country which
had exported Rs. 800 crores worth of
sugar in 1975-76.

The position prevailing now would not
have deteriorated so fast had the
Government done some advance pre-
parations for distribution of imported
sugar, once it decided to go in for
imports. Since the Union Government
exercises total control over the distri-
bution of sugar, it was well aware that
the situation would become rather
difficult in the summer months. Yet it
made no eflorts to ensure lifting and
transportation of imported sugar to the
States well in advance."

SHRIV. GOPALSAMY (Tamil-
Nadu) : Is it over?

st wETATE T o AW wTEhy
ITAATAA NARAT, A FAT 47 dHe
iy gt fgal o #Wie agd @M
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fm 1981~82 ¥ 84 1@ =9 AT
T FAATEA FAT AT FHI AT ATCqT
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wrr gerE fawr & oaw fvo g
ey A OF | JEATEA 70 ATE A
BT 2 TH AIE A 10 ™A ZA AT
TN OWES T AT F oA ¥
FILT 0 AWE WIT MFIT FIA ATAT
T wErEar, § WOE Wieuw § wgAr
igar # o fewEt § w9y
20w wfa fEE= 1980 W oax
fam w41 | # qEAr ww@ArE fa
1980 T 1985 & #9 ¥ Fur |AT
¥ far ey Frar o feyra oAz
1 g1 ¥ A5 =AAT & IAF TN
8 43, faser & = 9@ =%,
FqrT T oam AEr I, @Al T Ay
TIA ATH AAZN W AAZ AGVEAY,
TIONEEE & A 4@ 4, W ArH
g, IHEF (W AL 47 ¢ T AT AVAT
FogTW % 51 1980 T T2 F771 0¥
I HIMT 41 AT IV HAT 38 A1 AT
= AT 7 IR g ) Ay gfaa
it 19800 wF ger ¥ o Ar
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gar A mAF TEW owgr f@ 22
ot fygzar W F A WA
ot 22 w0 fFEIH A oW g
#Fr ofr 22 wn faEEd WA AT
w1 afrom ag gar f@ 1980, 1981
1982, 1983 ATH-AT [Feqeama &
fparat T 83 A1" 29 %?Fﬂ 1 IETET

ma‘uiﬁmm qrwﬂt‘ma’f
ﬂﬁ’:rmanfwrrr 3w&%ﬁ
fageat 2w WAl ax fFr
| ofrorm a0 gwn ? Az gwr fa
st fgegeata § 32 oM@ RERAAN AT
FETTET.

SR Ty 32 AT TR AT
TR P FATEA FHI 4T, AY FATEA IZ
FT T WA 28 3FTT 1 A4 B, T
Arg T e At ufoa ¥ oI 7
gmIAY qFtedr g% @ Wit ZAI avE Iq
fareat & frasredt 781 &, 77 60 T
wtfea za AT TerEA gOv 1 K
qTH FFAT AT Z ... (wEAgT)

nTqmr [wo (=rad) a?
wfgq‘r] a7 3913 fogz ¥ awrer
7y 2.

st W@ wig | A AR AT
aRANE, FAFTAFATF 7

grrapR [wo ( wha't)m‘tfm"
it] -t A% wraa 810 fawe F
fiit 3, dv-4fte fittz & e w7 ElELE

TE A agen - A faaz Fré
i A1 famz a7 )
gt EAAT @ . IUWGTSTE

wgreat, #§ wvy f73za v @ # fa
ATI A Pl & q49 7 A1 AT 2
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IR A7 A T AN F 32 A1y e

FAT AT 2871 BRI AR FH AT

F1 IATEA 8 4 AT 27 9T R 6017

Hifgw = @1 mw § ) 33 wafan i

gma w1 Tepifeg wET W A ol
)

# AW F T9T gAY, A7 T
AL £ B I S
sr-*uan: Far FEW 5 avgrar 1985
§ S UArARET  WIEH im0
IAFT WTE 9T UUIHeITH  HI o
meT WRE WA i faa
st feepin & FmarT owimo oo
g fx wra 97 fageara 3§ ohgege
T B ) &, a7 3ad UHiTe
ﬁmﬂmﬂmﬂirfmarfgqm.
mtEET ® g mifeEw g aifa
a strefa g arfee 91 Tt a0
q wiwre frar o St 371 F 0
IEMA Mgt qred W T
emﬁmqﬁ dram TeAE ® o o
aar AFT L. .

SHRI GHULAM RASOOL MAL 10
(Jammu -and Kashmir): Let him con'n
tomorrow.,

THE . VICE-CHAIRMAN [DR. (5111
MATI) SAROJINT MAHISHI]: He | al
concluding.

'SHRI V. GOPALSAMY: He is 1l
a long time,

o} WEOAW T WIT gE A o
g fa framE ﬂifﬂrﬁf:ranr
A A Wi fradt  aar a
A s et W osifEw Enn oo
wfezn § arg gnfar g

1wy fagsq F@r G979
TR A St & oW sEaig
gt S & f@oaw A 0o
STAEAT ( smEa)
srzeit ST qArAT, 7
T wE—=Iear gfaar ® oav
TALNR F1 THRAH-ATNT F 400
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[« wewrrg wra |

1 whergeqr  gEfeueigwd
qt frde & e At ft — (e
& asft)—gEE)  gaa Twerfaw
f0 3, WUT fEEEAIT W) o -wEeat
&9 fergeara ¥ g A< fegears
migsaT 8, fgegeara &1 ad,
qre @@t ¥ g fegEn
gz @@ a7 & fwaw & we
A AT e (RRgEaE |
F1 A &1, A FAE1 ooy
gn | warear TiT § A
& # wfmsaT w1 faarfdd

fifn  eAvATE, A
g & fau @7, a7 A T
Wi @ sargs fewr w0 wie
#1 goFga aqra #1 faw F Fifww
Y| § wgw MEAE fEegeard ¥
fam q&t oft & f& wae wroq g
apaear, WAT WO gdlEEwd &1
zig foarfedr 78 €1 9T we gred
oigeat & fama & fav  w#ed-
qive Wasft 7g1 FAE, AV A AT IAIA
HA—miw o W g f@ ®W W,
A ®, o1 Araw A wEAerw qE
£ 3% 2w foedy drxad dow dar
i w3 ¥, Aw A ww S Sfraw A
AraIgH TN &, WAAE TG0 &, AT,
ig, oM, WgR, ofemw mEe—
(wedt)—armw, & [AULATH AT AT
ziw ar fageara # fauifer azar
1 @oar wifgn =5 g At @
e fo a3 # gw /AT, @ #
BN &

ma}wmﬂ@aﬂl

3%

324

MEATHY  ITHRISUS WERYT, W
SI9H &1 TED WICH AAA AT
e E

gaaweae [0 (sftwelt) it
mfgf]: zifw & wur &, aweE afw

sl WeqAd W - { HUH
¥ FROFET AT AFAT &1 STOH U
7 weia fwae @fi &7 & W §
[oSard AT SRETHTD & ARG
i & o9 A7 'WIT HAT
100 w8 frre gw adigdi &t
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ag g WA 300 % fERs &
fegras & awdr & 1 fomw & g
dzr g Al S F1 400w
fraea & fema & afrar ¥ q3
qIF 430 dw w1 300 wF fEEeEw
F fgox @ 3 | wfwoaEr &
faara eqq mifus woga §1 & woR
fadga &% =g § fo =W
fafaam fagus ¥ fow-fo w30 v
A 9% wiw @ & aw &@dr g wvw
FAZFNA B, UAWA gEALTE  HIT
% WG-HIG ITAATSEE HETEAT,
1947 ¥ MT W 47 ) "ew 12
FirE 1 M 37 F§ & arw THA
deil gEWT 4 T gy wEE 1 gy
AW A qoHl AT AEn gRHT 4
#U% 21 wE &)

39 awiErd (W (i)
aOfwet wfget] - a7 (%7 15 fgaz
amq ¢

1 w9 T o 7w ofwE
AT & duifaw @w 8 (awiw 9T
sma & fem A &1 fegeana w6
70 FT SAaT F A1 W fHEAr
Fifgy M &F FAfTE K7 e T
& fauw ar 3w u= & afew &b
At famar o Afewes g s o
wfor i geAed @ fawrw
faa wfa & g =g 39 afa &
wifl W@ 81 @ B qwow ¥
frazt T Tgar § fa@  wady
qaadfa ASAT § AT £ OFHA
geETt & fzdaudz w1 gmfed 2
o fergea @ g2 e ov w@a
#ifa @ famr § waw sz wifgo
R AW F vaq wifa W& gl ar
gor AT WO dquEdr &1 ww @t
@ {FAl | WA qF AgeEA A4 &
ar ga HEeAr W argd qwdl |
Lﬁwa &1 UTAT FT A0 A AT
E

IUARIUEA W (741, 9 ¥ {Fw07,
3a% fao § Uw F wera 71 Far
A "4 wdy & I F o aTrEl
sAal ® OACE O REEAE RWT
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qEATE | 1976 WAL JT AGH
aferra 93 W 97 FEe W F
qE faar ar e wmw ot feedr far
% ¥ T 33 Tz FRE! AT
qnige Ffws Wit fggenH ¥ o
17 qUAz st A ® 1 wradefar
FraameyT gEEa, 93t & Avea
¥ w3t 6 M@ mal &v A
faamr 2a7 951 & weaw ¥ AT w
W g e §id 3EF Umg A
TREE M wage qwir 1 s afEn e
N agedr F AT owd 2w wHEaT
T$f #1 7@ AT T AMAT WO |
7 raadta A & o4y wnarcE
|qY W Argdr gfEw W 7 wdr
Tt gwAata Ayr ¥ weiEs
¥ 931 4T T AR AT HrEe
0T STEACIfAET ETOr 0 AT urEderd
Al fleT WIT  UAMT ST,
gteFa A A1 files WIE UiFedT
SYEPr i 31 NI WIT W,
Ay W u3 ' 97 fRaw
madt G Ara o drr-draa
33 9@He TH 9T T W 33 it
ST T AT AT

Teagts wMo | witwat) wirfwar
afgst) . ww Wit qurs w7

st wpAd T : fggEa S g
# miagg # arew-fdr wna W fen
fegeam & aqar @ fawa foar
SEMT 9T Ag AT dwifaw AT g
IauTsTE FErAT, diaam & waifsen
fidresy & faar Tmr 3

"The Slate shall endeavour to or-
ganise agriculture and animal husban-
dry on modern and scientific lines and
shall, in particular, take steps tor pre-
serving and improving the breeds, and
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prohibiting the slaughter, of cows and
calves and other milch and draught
cattle™.

"The State shall endeaxour to pro-
tect and improve the environment and
to safeguard the forests and wild life
of the country".

T fgegeara & Arfa fwew T4 g
e ey e € er=dizam
EAT WOT diagTA ¥ ATSAA H AEH
ard ¥ o diggm w1 oaErT T,
THET THT AR F|, TR WHm
TEF K1 | WIFLHET STHGRASR
WA, § WA frA wAr @R
T fadzr a0 Wegar § & o won
w17 fafaam frare 7 avn g, 5o
q 47 T, AlFa 98 T8 11
aradqr tgadts st A feF angia-
T 20327 [TTATHE WIF CUIEETT,
OATHA AT W (AT A Freedy
A gz 97 St q4r Z, 4%
Ffaa a7 T wWA 4T Aar Arad
duedby urstar, A1 fa wretweid b9
STEFoE [T 3Raed 8, 39 9w
Tt Q0 FHIF AT aT0% AiFEwmen
aw & w7 W glAar ® TmEw o7
wmifns a7 @ | o w=t ¥ amq
d WTEl werAe T E

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: The Mi-
nister is going to reply tomorrow.

The House stands adjourned till 11 a.m.
tomorrow.

The House then adjourned at
forty minutes past six of the
clock till eleven of the clock, on
Tuesday, the 13th August, 1985.



